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Complainant is present along with her engaged 

counsel.  

Heard the complainant. 

I have perused the complaint. I have perused the 

allegations made in the instant complaint. It is seen that 

the instant complaint has been filed inter alia under Sec. 

307, 166, 167, 503, 498(A), 34 of IPC which offence is not 

only cognizable but also grave and serious in nature. The 

gravamen of the complaint is that Accused No.1 is the 

husband of the complainant and accused No.2 is the 

second wife of the Accused No.1 when complainant raised 

objection regarding their marriage, they both tortured her 

mentally and physically. They even attacked her with sharp 

weapon and drove her and her children from her 

matrimonial house. Therefore, the complainant has lodged 

an ejahar before Thelamara PS, they refused to register 

the same but when she requested them they have changed 

the contention of her Ejahar and directed to put her 

signature thereon. When complainant saw the ejahar, she 

raised objection but the police personal threatened her and 



therefore she put her signature and the police personal 

registered the case as Thelamara 03/2023. Hence, 

complainant prayed to take necessary steps.   

I have gone through the complainant petition. 

Section 154(1) of the Cr.P.C. postulates mandatory 

registration of FIR on receipt of an information disclosing 

commission of a cognizable offence. However, if no 

cognizable offence is made out in the information given, 

then the FIR need not be registered immediately and police 

can conduct a sort of preliminary verification or inquiry for 

the limited purpose of ascertaining as to whether a 

cognizable offence has been committed. But, if information 

given clearly mentioned the commission of any cognizable 

offence, there is no other option but to register an FIR 

forthwith. Other considerations are not relevant at the 

stage of registration of the FIR, such as, whether the 

information is cautiously given, whether the information is 

genuine, whether the information is credible etc. These are 

the issues that have to be verified during the investigation 

of the FIR. At the stage of registration of the FIR, what is 

to be seen is merely whether the information given ex-facio 

discloses commission of a cognizable offence. This is the 

mandate of the Hon'ble Supreme Court expressed in the 

judgment dated 12.11.13 passed in connection with Lalita 

Kumari -Vs- The Govt. of U.P. and others reported in 

(2014) 2 SCC 1. The Hon'ble Supreme Court in the said 

judgment has categorically stated that the registration of 

the FIR is mandatory under Sec. 154(1) of the Cr.P.C, if the 

information discloses commission of a cognizable offence 



and no preliminary inquiry is permissible in such situation.  

 When I examine the complainant she stated she was 

attacked by sharp weapon. The subject itself goes to show 

that it is a complaint made with regard to the grievous 

injury of the complainant, and the same is a cognizable 

offence. It is strange that the police officer threatened her 

to signature on a different Ejahar. Hence, taking a serious 

note on the matter, I direct the O/C of the concerned P.S. 

to immediately register the FIR on the basis of the 

complain petition of the complainant, investigate the 

matter and submit Final Form.  

 Further I direct the Superintendent of Police, Tezpur 

to take stern action against the said erring police officer for 

threatening the complainant to put her signature on 

different ejahar.  

 A copy of the order also be sent to the Director 

General of Police, Assam for information. Inform all 

concerned. 

The case is accordingly disposed of.  

B/A and D/A to do the needful. 

 


